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STATEMENT BY MIMNISTER

Regarding Shri Ram Jethmalani's resignadion irem Union Council of
Kinistars

TiHE PRIME MINISTER (&R ATAL BIHARI VAJPAYEE). Mr.
Chairman, Sir, certain statements have been made by Shri Bam Jethmaiani,
former Unioo Minister for Lawy, Guslice and Gompany Alfrirs, with regar— to
the Chief Justice of India and the Ablormey Genersl of ndia, | have gone
through those statements. My Goverrmant does not share the views of
Shri Jdethmalani with regard o the subject matter on which he has spoken.
We completely disagree with hic perception of the fasts. The Government
balizves in promoting a barmonicus relaticnship belween the different wings
of the State. Without going into the question of the correctness of any
pessible view involved on the issues on which Shri Jethmaiani corresponded
with the hon, Chief Justice of India, ! was of the opinion that even the
difference of opinion between the Chief Justice of (ndia and the Law
Minister should not create any imbalence i the harmonicus relationship.
Tnus, 'n ordsr to ensure ithat thia harmonicus relationstip s not only
rnaintainad but also strengthened, | exermiead my orarogative and asked Shri
Jethmatari to resign. ! have gone rito ‘ne bt of his slater-. 5 issuad
yestarday, that s, 27" July, against the Chie: Lostice of Inds and the
Attorney General of India. | refterate that my Zoverment ompletely
disagrees with his perception.
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T4 LEALER OF THE OPPOSITION (DR, MANMOMAN SINGH):
Mr. Chairmar, Sir, § thark the hon, Prime Minister for the statement that he
has made. | submit to him, tvrough vou, Sk, that this staterment doesn't
clarify all e doubts tha! we have In this maiter. This rnatter 3 figuring in
pudic Jdekbetas.  Therefore, | have a few specific queries which | would
request th= hon, Drirme Minister to attend,

Sir, Mr. Jethmalani has statad that he hae been sackeg. He hac
further aieged that the Prime Minister was pressurised of manipuiated by
sormne persons te sack him, This i3 a grave charge. Wili the Prime Minister
be kind enough to tell us if there is any truth in these allegations? He has
mentioned (he circumstances which have led him to ask for the resignation
of Shri Jethmalani. But the matier cannot rest here in view of what has
been stated py Shri Jathmalani,

Secondly the public statements of both Shri Jethmalani and the
learned Atiorney General bring out that the refation Detween these two high
dignitaries was far from being ccrdizi Both have levelled grave alegations
armounting (o impropriety, f not mizcondest, against each other. Wil the
Prime Minister be kind enouyh to go into these allegations and counter-
allegations, and inform the rFouse about the results of any such
investigation? We need a firm assurance in this matter.

S, the third issue reiates to the public statements of the former
Law Ministaer.  These statements laring cut that the relation between the
axecutive arwd thic udiciary s also far rom bena normal, lvave aaide cordial,

We are greatly distressed aboul this sad state of ufisirs. Wil the
Prime Minister inform us of the stews he is piannng to tarke t> end thiz state
of mistrust and lack of confidence between the two vital branchas ol the
Gavernment?  Fourthly, there s a question of some secret documenis of
the Government being in the possession of the former Law Minister. The
hon. Law Minister said yesterday that he would look into the matter. We
would lke to know from the lton. Minister as to what acticn is being
cortempiated by the Government against the learned former Law Minister,
hanlk vou.

MB.  CHAIRMAN: Shri Niotpz! Basu, Please seek short
clarifications.
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SHRI NILOTPAL BASU (West Bengal): Mr. Chairman, Sir, the
statement which has been just now read out by the hon. Prime Minister
addresses nothing because he has reiterated certain general principles,
which the pofity of the country has heen informed over the years, about the
maintenance of normalcy and harmony between the executive and the
judiciary. The statement has not addressed the specific issues which have
led to this kind of unseemly developments. The statement of the hon. Prime
Minister shows that he had exercised his prerogative. We would ke to
know from in detail about the timing of the exercising of that prerogative. [t
appears from the statement that it has been quite a protracted process.
Now why has he exercised this prerogative at this point of time? What
were the steps taken by the hon. Prime Minister at different stages when
this development was taking place? There is no mention about this in the
statement. Secondly, there are two very sericus issues which have been
raised by Shri Ram Jethmalani in his public statement. We have also gone
through the statement very carefully and cautiously. There are two
fundamental quastions which have kbeen raised by Shri Ram Jethmalani.
One issue relates to holding brief for the Hinduja power company by the
learned Attorney General. Whether the Law Minister gave permission or nof,
that is not relevant. As a matter of principie, can a Principal Law Cfficer of
the country hold brief for a private company or not? We know about the
well-known Bofors case. In this case the perception of the Government is
at variance with that of the Hinduja's case. By having them on his clientele
will the Attorney (3eneral not be prejudiced in advising the Government on
the Bofors case. This issue is of vital importance. We all know about the
well-known and well-stated position of the Government on the Bofors issue.
We would like to krow whether the Government had taken this into
consideration as well when it had allowed the Attorney General to take up
that case for the Bofors company, as admitted by the Attorney General.

My next guestion is about the well-known telecom case. Mr.
Chairman, Sir, if you aflow me, | can authenticate and place on the Table of
the House - it is already a public document - the two versions of the
Attorney General's opinion which he had given to the Government in
pursuance of the telecom migration case. The first opinion was given on
6" January, 1999 and the second opinion was given on 168" January, 1999.
Here Shri Ram Jethmalani has raised a fundamental question. What is the
prerogative of the Attorney General? Can he give an opinionated
observation on policy issue? Or can he advise the Govermment on the
legality of its action?
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Now, a curscry reading of the two opinions, -that of &" January and
that of 16" June, 1999, which are totally at variance with each other, reveals
that it is an opinionated observation and in the realm of policy making which
is beyond the mandate of the Attorney-General And, |} think, the
fundamental issue is this. What is the prerogative and purview of the
Attorney-General? Those are the issues which have to be addressed by the
Government. And, fourthly, the point is that the Government has already
moved the Bill on Right to Information. Therefore, in keeping with that
spirit, | would ke to know whether the Governmert is prepared to place all
the papers, which have been referred to in Shri Jethmalani's statement, on
the Table of the House so that the House can take a view, because there
are troubles which cannot be pushed under the carpet, For the sake of the
prestige and the dignity of this institution, we do not want to join issue with
the Government on those issues at this point of time. But, I. think, in
consistent with the stand taken by the Government, as reflected in the
pitating of the Right to information Bill, those facts should also come up
because these are the issues which the public at large and the media in
particular are discussing and it will not be in keeping with the role that
Parliament was conceived of in the Constitution that we do nct take
cognisance of all those serious issues which vitally affect the future of this
institution, the future of the Indian polity and the Indiar: society.

SHRI C.M. IBRAHIM (Karnataka): Sir, | am very happy that the
Prime Minister has taken the right stand. It ¥ TORRE wa & agr Aew
Zlammr o v e A md di s i T F s M uoR &
TGE B AW TN S W T B R qE8 B f | ey e 9w a8 @
fifrex & 39 aw Set Fwt gy ff, afew Tt = frao | ww A
foh e FEE A § & aeeR 59 W w1 e 8 ? g e a9t
- weR wd Erh Aty @iy de ofRw, st 9 we @ o e g A
g & R ¥ o o shem & | o9 ) g wEe Ad wm R |
TERI 3t aoE ¥ 59 3w X INFW B o wwaa el § ok o o s
8 | 39 veR ot gal R R af®  ar-ar, i e 9 wede g
@A & | I Ao RO At iR w dom wor & @i & | g9
W AT T HIW SO THH WO g I 7 7P gelig &, g7 o @ ey R
¥ upor & TR TR S O Wias T8 9 75 W sner i fBw ot mene W off, amowy
S wR @, s e, A sen AfE I won |
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off wmnlurs mew (SEw URT). wT, T§ Ao oF ¥ g1 uga REm gl
¥ @9 & & yefie 4 awsh wa Tl v @ g R Y arfR 7 e S Rl
¥ wRT vgw T | AN Ign Evaed ATt a1 o, ¥ gem o A W Iw
A 3T oF g ¥ oAt sy e @ R omar s 2 L B R FW @
e & s 8, 5 o g0 Nt B oe s & a1 gl w9l oft oy
dem iz Pt N S M E T vl wemm t w s (&
Ardlg R St e wmm s g P ew 3 oy, Wy WK ww ¥ @
fob s et aRd € ma Sy g ?

SHR! T. N. CHATURVED (Utiar “radesty M Cnarman, Sir, | am
of the viaw that the Prirme Minister has made tho rigr! statement at the right
and the most approprinte time after takitg into acocunt the facts, the
various views of different oppnsition patdies and alse what has appeared in
thia Press. | think the statemcnt really =nswars ot the questions that have
been raizesd. It addresses itself to all the ::sues ang the misgivings that
have besn mentioned in the House wsarugr zro ewer today.  In the frat
place, when it is said in the statement thar & - compieisy disegree with the
nerception of facts, it fully bearz st it - whalesor miay te tho factual
cocuracy or otherwise in the stalements - 50 fur ac the Government is
sonzerned, it does not congiiar thery as the right ones. That i3 why this
cuestion of satya or asalya cioes net arize.  In the sscond place, | woulld
like to merntion that all along the Prime Minister's =mphass has heen on
1wo very important facts. The first ene is tne question o maintenance of a
harmaonicus 1elationship betwasn the difterent wings ot 1he Slate hecause all
the wings of the State are subservisnt to the Constitution, [t 18 not a
question of ¢(ne being superior iu the others. Many a time, questions have
beer raised in this House itsc!f. | wili not go intc thal But there was a
case fied ogainst a forme: Ménisior 0 the Allahubad High Gourt and then
thare was a very long discusuisr in this House and oniy ohe or two DPersons
at that time upheld the so caied majesty of the law and of the Constitution;
twill just fike to remind this =lcass.  Many a fime, there have been other
questions of PIL. In the Pi., {01 guestion has been raised, But | have no
cdoubt that all the section. o the House are intarested in the..,
gnigrruptions) | will also ke .. artion that,.. {nterruptions) 1 will also like
to menton Inat refarences hise been made to the Altorney General, another
constitutional authority. Eve: wiidle asking for certan clarifications, 1 think
needless staiements have becn made which mey =ust or which may be
construed to having cast reflections so far as the Atorney General is
concerned, whereas the Goverrnment ard the Prire Minister have very
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categorically mentioned that any percuption of people in this regard is
absolutely unfounced. (Interruptions} | will aisc like to menticn that many
questions have be-n asked. (Interruptions) My question is this. s it not a
fact that wiat the Prime Minister has sai sets at rest all the controversies
because ths question has to ba secn in the light and the context of the
harmonicus relationship between the different wings of the State and that
there should not be any imbalance - a ohrase which the hor. Prime Minister
has used - not only between the Chinf Justice of irdin and the Law
Minister, but aniongst the three wings envisaged in the Constitution, about
which the hon. Members havo -ery often spoken? Scmetimas, Parliament's
supremacy has besan sacrificed. 30, | think the siatement of the non. Prime
Minister seis 2t rest all controversies, dou ts and misgivings which hove
neediessly been rased by some of the Mami ors.

ot el st (Rom) © sam® =gy, maewsh o A STy T A g
a W g S € W pasenl o) @ el agg ff i weh o wew R
ST ATee & HEed, yeiiE < ey Ravw B wa ot & | agy ol
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Rma g e 2 Y ad vt Y & i g & | & wsrr & B onas w2
fort @ @ o wisl @ g i @ dedg a YET w1 Fradlt oEE sl o
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&t A 9% wwrg 4 ¥ Gay v weiew, 7n g R Aven & | weew ¥ Ay
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IRy, SeReTt o 3 g &t o & B S O afew F ot & O
WA ¥ A F v ¥ 9w fow T @ g @ R 1 e e
wem & 5 ga SR § e Afea ¥ ooyl o o o S f ) A warneh
o /AT g N ITer g & w4 Aeat ¥ Rt 5 o after & BB Y
fam e afeew & wmet & O o PgfRr et °

Al wEE, A T oM P oze ggw & i srven € 1 dw o
TR St @ W dw e & | wny a shdegend g ¥ de ae-wmne g
& Iwmmvﬁﬁﬁa@aaﬂmw@ﬁh?ﬁfmﬁ g8 WHY @ Wiy
7¢Ik T aX v /g ¥ v T O o gorw Y | EvearE |
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SHRI KULDIP NAYYAR (Nominated) @ Sir, | am referring to a
particular subject, and { agree with the Prime Minister on what he is saying
~ about the Chief Justice. But this refers to the two letters which | wrote to
_the Prime Minister., Scme time last year, | wrote a letter to the Prme
Minister, when my question in this House regarding Shri Ram Jethmalani's
certain way of functioning was rejected, and it was said thai information
cannot be given in public interest. Sir, | wrote to the Prime Minister that )
could understand if it was some defence matter, but why secrecy regarding
Shri Ram Jethmalari's way of functioning? He did not reply, bui he told me
on phone that he had referred the matter to the Attorney Genetal. This was
last year. Then | met him and he said, "You can check with the Attorney
General." | did approach the Attorney General who said it would take him
some time to look into the file. The Attorney General took some months, but
then, very recently, he said that he had sent back the file to the Prime
Minister.

One of the things was M.5. Shoes Company. There were
allegations in the House regarding how Mr. Tam Jethmalani was trying to
favour the company. So, in the last letter which | wrote very recently to the
Prime Minister | had said, "l have checked with the Aftorney General and
the Attorrniey General is very evasive but he has assured that the file was
sent back. What is the view of the Attorney Generai? | awalf your reply.”
Five days later, Mr. Jethmalani was asked to resign. {Interruptions) | have
not attacked anybody but | have given the factual information.

My informationi is that the Attorney General has written in that file
that there should be a further probe by the CEI into the affairs of Mr. Ram
Jethmalani and that Mr. Ram Jethmalani should be kept cut of the inquiry.
Now, in place of that, firsily, | would like that those adverse remarks of the
Attorney General should be placed before the House. Sir, this is what | have
raised. This is what the Prime Minister has promised that he would refer it
to the Attorney General % follows that | shoud be told as to what the
Attorney General has said.

The second thing ! woulg like to implors: upon the Prime Minister is
that, when he knows certain things, then why did he give a clean chit to
him? If | have read the statement correctly, he haz said that there was
nothing against Ram Jethmalani as far as other charges against him are
concerned. Whatever it may be, | would like that trose adverse remarks be
made public. Also, please tell us what has happenad.
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SHRI J, CHITHARANJAN (Kerala): Sir, the hon. Prime Minister has .
made it clear that the Govarnment did not share the views expressed by
Ram Jethmalaniji, and he had also said that he disagreed with his
perceptions.  But, in this case, already Shri Ram Jethmalani has made
certain allegations against the Attomey General as afso against the Chief
Justice of India. By the mere making of a statement that you do not agree
with what is said by Jethmalani, things do not see an end. Suspicions have
been already created in the minds_ of the Members as also in the public
“because it has come in the Press also. Therefore, will the hon. Prime
Minister make the position clear with regard to the -allegations so that the
doubts in the minds of the hon, Members as also the public are cleared?

SHRI N.K. PREMACHANDRAN (Kerala): Sir, with due respect |
submit that ‘the- statement made by the Prime Minister is incomplete. It also
creates a cloud of suspicion in the country. The message is that theré is a
conflict between the judiciary and the executive. :

in his statement, the Prime Minister has said, "My Government
does not share the views of Shri Jethmalani with regard to the subjett
matter on which he has spoken. We completely disagree with the
perception of the facts." Again, it is said, "The Law Minister should not
create .any imbalance in the harmonious relationship.® That is the opinion of
the hon. Prime Minister. Sir, it creates a doubt that there is a conflict
between the judiciary and the executive. Afier resigning from the post of a
Minister, Mr. Jethmalani has made a statement. Now, he is not the Law
Minister. The former Law Minister makes specific allegations against the
Constitutional authorities of our country, especially the Chief Justice of India
and the Attorney General.

Therefore, | would like to know as to what steps the hon. Prime
Minister is going to take because he disagrees with the views of Shri
Jethmalani. He has been making specific allegations in the pubic,
Therefore, a dispute has arisen. How are you going to resoive this dispute?
What steps the Government is going to take to bring out the truth because
there are some allegations before the country and this House leveiled by the
former Law Minister? This dispute has to be resoived by way of an inguiry
and by taking further action in the matter. The second clarification that |
want to seek is that yesterday the hon. Law Minister stated that Mr.
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Jethmalar is in possession of certain documents which are confidential and
secret. He also stated before this House that it was a criminal offence. |
would like to know whether the Government would take some steps in this
regard because he s in possession of some secret documents. These are
rhe two clarifications that | want 1o seex. Tharnk you,

5l vl T (R W) wvwfr o, § Al wgm R ot § wed
T TR G A Bl A o e W g amm g s av s am 5 e
Sfeew ¥ @ & @ e S-BPrer o1 g 7l g8 fasrs w1 2 @ s e
HRVFRT F TRAE TS ¥ TRI® A | AY T ¥ Senal o ¥ w39 B @t
agwg gRRa €| a8t W Bret gl & @ 59 39y B 9% ol e § R €
T T Rt A g R I R IR I m e w2
Sorart ot ¥ St R SwER < e Rred ol vy e Rl ) werfy B
76 2 olw 7 et 9t gy 31 O o W e T 2 W W oy an 9
T WRe ega @R &R T @ 9 TR SR S B s 2 R
73] A W W R wa e A lifae S@r B O swe) 9o Bh 5 wer e
We ¥ T FF o @ B = Fewe o £ ;
I U W 4% gY ¥ oo R TRE ¥ ARIG-TERIY T 387 or R Rrw e 9§ 9w
O @ 4 IeY qY 8 o 5 ot S § vww odt w43 gy Nt @Y v
WE W S Aitg ! Worar o ¥ A o oy &, IAw W Repe rwgpa T
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U BB 9F TR SN &, IF W BF WEY W @ ¥ 99 AR B vk A
A IR P FROE B Wl ¥ o g8 B 9 AieY| Rk et off B e
TN BIe & Sfta e ¥
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SHRI SWARAJ KAUSHAL: Mr. Chairman, Sir, | thank you for this
opportunity. | am sorry that the statement of the Prime Minister is vague on
a couple of counts, The first is that throughout the Staternent reference is
made to the Chief Justice and the Law Minister on two cccasions. . | have
seen the eariier statement of the Government as well. Now, in the
statement itself the language is, "Certain statements have been issued by
Shri Ram Jethmalani former Union Law Minister for Law, Justice and
Company Affairs with regard to the Chief Justice of India and the Attorney
General of India." Then | come to the concluding part, * have gone into
the text of his statements issued yesterday against the Chief Justice of India
and the Attorney General of India. | reiterate that my Government
completely disagrees with his perception.” Sir, the Chief Justice is
occupying a very high Constitutional posttion. He heads the judiciary. You
cannot discuss his conduct in the House. While in the case of Attcmey
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Gcneral | would say that he works under the overall supgervisicn and

dance of the Law Minister. The twe officers cannot be bracketed
:ogc:thef As regards the Chisf Justice, please see the middle part of the
statement, "WMithout going lntn the question of the correctress o any
nossible view invoived on the issues on which Shri Jethmalani corresponded
with, the ron, Chisl Justice of ndia."  Here you are creating further doubts
abhont the corettress of the views of the Chief Justice,  Why to creale this
doubt row? Wiy don't you convey to the Chief Juslice  what the entire
Hause feels? We cannot discuss fis conduct.  We are not in agreement
with Mr. Jethmalani as regards what he says about the Chief Justice of
Incia,  As regards the Attorney Ganeral, If the Attorney General opines and
says that the former Law Minister nucht to be prosecutad by the CBi, well,
e deserves soma kind of a cormiment from the Law Minister.

i think ha asked for it ana, in it case. we chould nol brush aside
tha gtaterment of Shri Jethrralani 2 regards the Atry.ey Gnreral. Since
thiz Atiorney General is an important officer and a functionary of the
Covernment, | thirk the learned Attcrney General should be advised to
restrain himself from making the kind of statements that he his rmaking right
now.,

SHRI R, K. ANAND (Bihary: Sir, for the henefit of the Mambers, |
would ke to say that when a Minister assumes charge of the office, he
takes the oath of secrecy which is contained in the Third Schedule of the
Corstitution. | wouid fike to read that part of the cath. It says, ‘| will not,
directly or indirectly, communicate or reveal to any person or persons any
mat*er which shall be brought under my consideration or si.al become
avaitabie to me as a Minister in the Union, except as rmay be rec; red for
the due discharge of my duties as a Minigter.' If you read the Statement of
the former Law Minister we find that he has breached the oath of secrecy.
I would like to ask the Prime Minister, what action is proposed to be taken
against the former Law Minister,

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, | was about to
seek the same clarification as my predecessor. | do not want to bring the
Prime Minister intc a more precarious position. He is already in a
predicament, Sir, politically, he has taken a decision by exercising his
preragative, by asking the Minister to resign. Sir, the Minister is under an
cath of secrecy. He has viclated it. So, other than this action, what action
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is the Government going to take so that in future, ministers can procure the
information by virtue of their capacity as Minister and use it, according fo
their convenience, to blackmail the Government or the Prime Minister and
other Ministers. Sir, the second aspect is, nobody has gone into the
veracity of the allegations that have been levelled by Mr. Jethmalani. So, is
it fair on the part of the Government to initiate action against a person who
has levelled allegations against other persons though they are the highest
Constitutional authorities and dignitaries? Sir, will the Government initiate
action against him? It may not initiate action against the Chief Justice? But
will it initiate action against the Attorney General so that the avowed
objective of creating total harmony among the various wings of the
Government can be achieved? That is one aspect. The second aspect, is,
I am aware that the documents that have not been referred to by Mr
Jethmalani are not the property of this House because they have been laid
on the Table of the House. But can the Chair allow the Members te have
access to those documents?

SHRI KAPIL SIBAL (Bihar): Thank you, Mr. Chairman, Sir. | am a
little, not a little but deeply disabled by the statement that has been made
by the Prime Minister today because it seeks to put under the carpet ali the
issues that have arisen on account of Mr. Jethmalani's statement. What
worries me mcre, Mr. Prime Minister, is your Statement” here to the effect - |
quote - "My Government does not share the views of Shri Jethmalani with
regard to the subject-matter on which he has spoken. We completely
disagree with his perception of the facts." Now, fact number cne which
Mr. Jethmalani has made in his statement is that, with respect to a power
project in Ancdhra Pradesh, the learned Attorney General gave an opinion to
a private party who was also at the same time being investigated by the
CBI. You cannot possibly disagree with those facts. Admittedly, when an
Attorney General gives an opinion to a private party, he disables hrmself in
the process to advice the Government in the Bofors investigation tecause
the private party happens to be a client in another case. That is point, That
is point number two.

Point number three is, | invite your attention to article 76(2) of the

Constitution of India. This is what it says. | quote, "It shall be the duty of
the Attorney-General to give advice to the Government of India upon such
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legal matters, and to perform such other duties of a legal character, as may,
from time to time, be referred or assigned to him by the President, and to
discharge the functions conferred on him by or under this Constitution or
any other law for the time being in force."

MR. CHAIRMAN: Just one minute. It is 1 o'clock. We will
continue till this is over.

SHRI KAPIL SIBAL: it 15 clear from this article that whatever advice
the Attorney-General has to give has to emanate either from the President
of India or from the Government of India or in the discharge of his functions
confarred on him under the Constitution or under any other faw. He cannot
give advice to any private party in view of article 76(2) of the Constitution.
And | am surprised as to how the hon. Prime Minister says that he
completely disagrees with Mr. Jethmalani in regard to the facts, begause the
fact is that the Attorney-General gave an advice in favour of Hindujas, when
the Government of India itself was involved in the counter-guarantee. What
is the reason for t? The reason is simpie. And, he says so in his
statement; | guote that. | would like to have a clarification from the hon.
Prime Minister on this. This is what he says regarding the Bofors
investigation, He says, "Tc the best of my knowledge, no serious
investigation is taking place even now.” This is his statement. This is his
statement, as of yesterday, and the hon. Prime Minister, in one day, has
conducted an ‘nguiry and says that he completely ' disagrees with that
percaption. In one day! What inquiry did the hon. Prirne Minister conduct?
| would like to know as to what inquiry did you, Mr, P\rime Minister, conduct
between yesterday and today to find that the investigation is going on as
desired by this. Government and you are in complete disagreement with
what Mr. Jethmalani has said.

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS (SHAI
ARUN JAITLEY) : No chargesheet has been filed.

SHRI KAPIL SIBAL: | am sorry. Oh! | am taking about the
investigation which s going on now. Because, a chargesheet is vet to be
fled with reference to some other peopls because investigation is still going
on, as you know, Mr. Law Minister, and the Attorney-General had given
advice to those people and had also been advising the Bofors Investigation.
What is that public perception? It is that the Attorney General is a pliable
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person. This is what Mr. Ram Jethmalani has saic. That is exactly what
Mr. Ram Jethmalani has said.

The naxt point is this. The Law Minister knows about it. This
Attorney-General alsc gave a private advice to Mr. Kishore Cihand Chabria,
without seeking a permission from the Law Idinist-y. in the past, it was the
subject matter of a case in the Delhi High Cowrt. This Attorney-General is in
the habit of ‘giving private advice, contrary to article 78(2) of the Constitution.
What is the answer of the hon. Prime Minister and how does the Prime
Minister say, in his statement, sclemnly, that he completely disagrees with
Mr. Jethmalani? | am sorry to say, Mr. Prime Minister, the matter cannot,
possibly, rest here. 1 had, in fact, expected that the hon. Prime Minster
wouid, once and for all, clarify all the issues that have come up before the
pecple of this country; not just the issue relating to the Attorngy-General. It
is not as if the differences with the hon. former Law Minister did .not exist
pricr to yesterday, They existed over the last several months. Then how is
it that you sackec him only yesterday? It is because you have realised that
thiz Government would be embarrassed. You have realised that you may
be pur in the dock..(nferruptions).. Not vyou; but the Government
. {nterruptions)... So, | would like to know..dnterruptions)... '

SHRI B.P. SINGHAL: Address the Chair..fnterruptions)...

SHR KAPIL SIBAL: What | would like to know from the hon. Prime
Minister 13, is he wiling to conduct a thorough inquiry, through an
inclependent agency, in respect of ali that had happened and brought out
by Mr. Jsthmalani, not only in respect of his statement, but also other
matters relating thereto? In the fitness of things and in the context of the
probity of the constitutional office that the Attorney-General holds, | think,
you should request him to step down before that inquiry is condycted. We,
expect this, at least, from the hon. Prime Minister and from the Government,
which, in fact, swears by probity in public life and transparency in pubiic iifs,
That is the least | expect from this Government. {(nterruptions) No; Rs, 7
lakhs ir seven days. In the hay, he got Rs. 7 lakhs. But that's a matter
betwaen the Government and the Attorney General. | don't want to enter
into that contraversy. In fact,-what you give to your Attorney General, is a
matter bedween you and the Attorney General. It is his concept of his
responskaiities as to what he charges.. That has nothing to do with us. But
whai concerns us is the manner in which the Attorney General used his
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office and the manner in which he has given private opinion .to a private
party. This is not the st time that he has done it. In this context, M.
Prime Minister, we do 2xpect a thorough inquiry.  We expect transparency
from this Governmeryt,

SHRY ARUN JAITLEY: Sir, | am very grateful for the opportunity
you have given to me. Certainly, the Prime Minister would be responding to
a lot of questions which have been raised. My friend, Shri Kapil Siba!, has
levelied certain allegations against the Attorney Generai. | must confess that
Mr. Sibal, being a former law officer of the Government, is certainly in the
know of both the precedents and factual situations. So, | expect him, at
least, to know certain procedures, We have aisc here a former Law Minister,
Shri Bhardwaj. The Attorney General is appointed by the Governmant.
Somebody said he is subordinate to the Law Minister, It is not a factual
position. He is an independent constitutional authority, created under the
Constitution. When an Attormey General is appointed, it is his duty, under
the Constitution, to advise the Government of India and to appear on behalf
of the Government of India. There are terms of appointrment which, nter
afia, enable law officers of the Government, if they are ever called upon to
advise in any private matter, or, 1o appewr in a privale matter, to seek the
prior permission of the Law Mini~iry. This is not the first time that the Law
Ministry has granted such a permission. Mr. Bhardwa) is here. He,
probably, knows that durir 3 his terure permissions to law officers to
‘appear in private briefs on some occasions have regularly been granted
even in the past. My, Sibal and myself had ocecasion to have been law
officers in the same Gevernment. We are aware of this precedent.
{rterruptions)

SHRI KAPIL SIBAL: During my tenure, as Solicitor General, | never
{interruptions) gave any private advice to any private chient.  finterruption}
The issue is not of Government's permission. {nterruptions) Let him point
out even a single instance of my giving ary private advice. Please do
not._dnterruptions) It is a question of propriety. It is not a guestion of
permission,  ({nterruptions) | am not in any pending investigation...
finterruptions)

SHRI ARUN JAITLEY: It is certaink a question of propriety. Mr.

Sibal would reatien that | have nst szid that Mr. Sibal had been doing it. |
certainly don't say that. { have no facl before me to say that. But it has
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been a settled practice. Mr. Bhardwaj, former law Minister, who is sitting
here, cannot dispute that in the past... frterruplions)

SHRI HANSRAJ BHARDWAJ (Madhya Pradesh): As he has taken
my name, | would like to clarify that... finterruptions)

DR. BIPLAB DASGUPTA: You have taken his name. He has a
right to speak. {ntéruptions)

SHRi ARUN JAITLEY: Yes, yes; he has a right, but [ am not
yielding. Let me complete, There are several precedents... {rnlterruptions)
Yes; | am consciously referring to it because there have been several
precedents where law officers, including Attorney Generals, have been
permitted to appear in private briefs. | am prepared to place the entire list
hefore any Member of this House if he wants to see that. In tHis particular
case, when Mr. Sorabji was consulted by a lawyer, he refused any
consultation. On 3 May, 1999 he wrote to the Law Minister, It has nothing
to do with the Bofors investigation. In the Bofors case; part-chargesheet
has been filed. The CBI is investigating the rest of the matter. He wrote to
the Law Minister, who at that time was also the Power Minister, "In relation
to the interpretation of a particular counter-guarantze, my opinion is being
sought, and | have been told that the Power Ministry alsc desires that |
should advise on the implications of the counter-quarantee.” His letter to
the Law Minister, who was alsc the Power Minister at that time, ciearly
says, | have been orally informed by the advocate representing the
querries. He set out the two gueries that the Government of India is anxious
ty have an opinion about the true scope and effects of the counter-
guarantee. The Law Minister, who was also the Power Minister, went into
the whole guestion, passed an order, directed that he may be permitted to
do so on a written consent. This was a permission which he sought on 3™
May, 1909; saying "since it has been brought to my notice, is there any
ohjection that the Government has, or, does the Government permit me?"

On the 21% May, 1909, the Law Ministry specifically permitted Mr.
Soli Scrabjes to give that, {nterruptions)

SHRI KAPIL SIBAL: Why did the Attorney General seek the
permission? (Interruptions)
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SHRI ARUN JAITLEY: We are taking up the issue, Mr. Sibal.
{Interruptions)

SHRI KAPIL SIBAL: Why did the Attorney General seek that
. permission? (nterruptions) Was he short of advice? {[nterruptions)

SHRI ARUN JAITLEY : The issue is between the Atftorney General
and the Government of India. {nferruptions).

SHRI KAPIL SIBAL: Why did the Attorney General seek that
permission? {nterruptions) That is why | am taking of propriety.
(interruptions] | would like to know why he sought the permission of the
Government of India. {nterruptions) This is not fair. (Interruptions) This is
not in the fitness of things. (Interruptions)

MR, CHAIBMAN: Let him speak (Interruptions) Let him speak
and then Mr, Bhardwaj can speak (Interruptions}

SHR!I ARUN JAITLEY: Mr. Chairman, Sir, | am prepared to place
before this House the eniire list of cases where law officers in the past have
sought permission under the Congress Government, under the United Front
Govaernment, to appear in private cases, or, advise in private cases, and the
Law Ministers have granted that permission. {nterruptions}

SHRI KAPIL SIBAL: The issue is not that. {(interruptions)
Therefore, it is a case of bofors. (nterruptions).

s vy frg diaw (s ) awfy wete, Rer difng 5% . ()

SHR! ARUN JAITLEY: | am afraic . . . {nterruptions) . . . a power
project . . . {nrterruptions) 1 want only ocne minute,

MR. CHAIRMAN: Let him complete. (nterruptions)

SHRI JBON ROY (West Bengall : Who sought the permission?
{nterruptions) : )

SHRI NILOTPAL BASU (West Bengal): This is a political question,
frterruptions)
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MR, CHAIRMAN: Mr.  Nilotpal Basu, et him complete.
(nterruptions) Lot him complete.  {nterruptions) o, Mo Gl let him
complete. {nterruptions).

SHRI KAPIL SIBAL: He has not answered the quastion, that is the
point.  {nterruptions).

MR. CHAIBMAN: Let hm compleie. {mieauptions: No, Mr. Jibon
Roy, iet him complete. (nterruptions;

SHRI ARUN JAITLEY: A power project has been granted to a
private party in the State of Andhra Pradesh. in relation to the counter-
guarantee on ihat power project, ¥ an interpretabion is sought, | fail to
understand how it can be sugjested that thaet wlerpretation on counter-
guarantee hds some bearig on the Bofors case merely becanse the
promoters happen to be persens under wwastigation.  {nferruptions)

oft vy iy oo - it wohaw, e SR = L L (SRR L.

SHR! ARUN JAITLEY: it is 5 counter-guarantee of the Government
of India and the Attormey General meationed . . . {Interruptions)

SHRI KAPIL SIB3al: So, the Gouvemment of india should have
sought the opinion.  {nterruptions)  Why did the Hindujps ceek opinon?
fnterruptions) And why did the Hinduias sesk permistion?  {nterruntions!

MR. CHAIRMAN. Lat him complete. @nterruptiors).

SHRI AFRUN JAITLEY: it is a counter-guarantee . . . {nterruptions)

MR. CHAIRMAN: Let him compiate. {nterruptions).  Alter that, Mr.
Bhardwaj will speak. {nrermmtions)

st Ty fvg e Owold sty o oa fFo o fp §a & 9E el
. (BEEET)..

SHR! ARUN JAITLEY: It is a counigi-gunr ~tee of the Grovernment
ot India and that's why the learnad Attowiney Goeneral in hiz request

266



{23 JULY, %007 RadYA SABHA

mentioned. 'with regJard to the interpretalion of this counter-guarantes, my
opinior is Seing sought. Is the Governmert of india prepared to p.armit me
and giva « No-Objection to the granting of the advice?' {nisrruptions) The
Govarninent of India said so. (nterruptions)

MR KAPI. SIBAL: Why did the Altomey Genera! seek the
permissior, of the Giovernment of indie? (nterrupiions)

SHA! ARUN JAITLEY: There is absolutely.. Mnterruptions). There ig
absolutely no violction of any procedura or proptiety. Ut is perfectly in
accordance with the precedents and corventions. The Attorney General
was right when he sought the permissicn of the Government of India. He
set out the complate facts. After going into the facts, the Government of
India grante~! him the permission. {nierruptionsi There is absolutely no
violation of any convention or precedent. finferruptions)

SHR! KAPIL SIBAL: In other words, you are parmitting the futurs
Attorney Generals to give private advice. {nferruptions)

SHRI ARUN JAITLEY: This iz wrong. {nterrJgplions) Ir the past also,
Attorney Generals had ceen permitted to appear ir. private matters. This is
not the first time that it has happened. {nfarruptins)

SHAR JBCN RBOY: Where? (nterruptions)

~ BHRi KAPIL SIBAL: No; | am sc.y. that is not the point.
(nterruptions)

Mr. Jaitley, that is relating tc oniy pari-heard matiers and not in
fresh matters. [ havz never sought #. You have never sought #.
Interruptions)

SHRI S.S.. AHLUWALIA (Bhar) : Mr.Chaiman, Sir, are we
discussing the conduct of the Attornay General ir: this House? (Interruptions)

SHR! KAPIL SIBAL: That is the subject-matter. (Interruptions)
SHF MD. SALIM (West Benga’) : If necessary, we would discuss

it fLaeruchions)
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SHRI S.5. AHLUWALIA: You are talking about the Hinduja power
project. Who had sanctioned that power project? (fnterruptions)

SHRI MD. SALIM: You are accountable to Parliament.
{nterruptions} We will discuss it. 1t is the right of the House. {Inferruptions)

SHRI KAPIL SIBAL: Let him come to the House. (Interruptions) We
can discuss it.

AN HON. MEMBER: Under what law, under what rule?
{Interruptions} ‘

SHRI KAPIL SIBAL: According to article 88 of the Constitution, the
Attorney General can come to the House to give an explanation.
(interruptions)

oft W Nt (Fem R @l welgw, use N s wew A g & |
e TR ¥ GEftE oe B a1 9ot wE & Y aer ine @Y 59 e W o
¥ fog wer T §1 1963 ¥ v R ww ARy ¥ Rede R @ a ww "=
A wearg aifta fear iR sl oeve 39 wge d e | X awr wfl & 1 sl
FARE w1 e oft I o & O g9 we ¥ ywaw uiRa uwds gerar &1 wert
RS ¥ HWefdg Tl R ¥ga TR an) Sor 18 # | sofey sl See @Y ued A
gern Sng afs g9 7 gu IR ol & urh & Wy | gg warniE S 3 9w @ 8
5 O aw SR BW iRy 9fFT e SorR gy | safeg ot e @
T ST { g HEeEE B |

SHRI MD. SALIM: The Attorney General should be summoned.
{Interruptions)

SHRI KAPIL SIBAL: The Prime Minister is going out. How can he
ga? {nterruptions)

MR. CHAIRMAN: Let him comnplete. {nterruptions)
SHRI MD. SALIM: What is this, Sir? (nterruptions)

SHRI KAPIL SIBAL: Now we should walk out. The Prime Minister
has gone. {nterruptions)
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N gro oot : sl e B waA ¥ gera WY ) L (). .

SHRI MD. SALIM: This is very unfortunate. {(nferruptions) WIEH
faffree @ = g ... (==,

SHR!I" KAPIL SIBAL: The Attorney General must come.
{Interruptions)

oft et weliv} : wurreR @ Y oW W= B LL(STFF)..

SHRI T.N. CHATURVEDI: The Prime Minister is coming back.
{nterruptions)

SHRI KAPIL SIBAL: The Attorney General should come to this
House. fintarruptions)

SHRI MD. SALIM: We are discussing the Prime Minister's
statement. How can he go? (Inferruptions)

AN HON. MEMBER: On a point of order, Sir. fintarruptions)

Mt o = . gL (EmER).. 1T oA R E R
(ZATF)... | e TIRS B wed @ WEdE ® an oM @ i & |
..(oer).. vt g AE R P uEel aW um g B ¥@ ¥ | 1963 R 1996 ® ww
T UHR B 3 <) At

MR, CHAIRMAN After Mr. Jaitley, you can speak
...{0nterruptions}. ..

SHRI MD. SALIM :  Sir, | want to know whether Shri Bam
Jethmalani will come to the House or not. ..(interruptions)... Sir, the
Government appoints the Attroney-Generai to defend it. Here, one Law
Minister has been sacked. Now, ancther Law Minister is defending the
Attroney-General. ...(nterruptions)..

A o v eIy w@leg, ser SR #1 WA W e o |
.(FAA)...95a I any Ay w3 % 99 ¥ oo & | L. (=EAF).. e S
o BrHE Y Wi o Ry e & S | L (SEEE)...
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si} e vl ¢ omerlorn < o weee & (SR, s wroE @
ARrER 81 .. (). . '

MR. CHAIRMAN :  Please sit down. i am not abe to hear
anything,  .{ateruoions).. | am net able to hear anything, who is saying
what, W =at | suggest to the Members is tnal, let Mr. Jaitley complete.
Tren Mr. Bhaidwai will have his say, and, alter that, 4 there is anything, we
can cenamy consider.as o how 0 go about it Evenyhing should be dona
in g svsiemaric-manner. I all the Membars speak al the same dme, nether
P uail Fomr nor anybody eise waill hear, . fnresroestiong.,

S G RAMACHARNDRAIAR | E";;' iam cnoa coint of crder. S,
the: C*at» of Andhra PFradesh has sa ctioned the orefct ana they havwe
asked . (nterruptions)...

SHAL PRANAB MUKHEMIEE @ =0y doas the proest come hera?
Anterruptions)...

SHRI C. BAMACE ASDRAAH - '~'u~diy afiow me for a minute so
that you can understand. . {nfaruptions).. wmhoul hearing me, how can you
ascertain the facts?

PR, CHAIRMAN ©  As every Member has a tight to raise point of
order, he is raising a pont of order. Let me hear him.  Either 1 will reject it
or accept it ... fInteruptions). ..

SHEE G, RAMACHMNDFRAL - Just because we are hers, do not
think  we will support averytting. Dont arive at such a conclusion
{interruptions)...  Sir, the Siate of Andhva Pradesh has sanciioned the
project, and it has asked irne rindujas to open the escrow account,
.{nterruptions)...

AN HON. MEMBEDR @ W has nothing to do with this issue.
-.{Interruptions)...

SHRY C. BAMACHANORAIAM ¢ You are losing vour casa bv this
way. ... fInterruptions)...
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AN HON. MEMBER Under which rule is he speaking?
...{Interruptions)...

MR, CHAIRMAM.: He wili guote some rule.  You also know.
...finterruptions)... Pirase, please.

SHRi &, FAMACHANDRAIAY ;. if you kindly bear with se for a
couple of minutas, you will understand. Sir, the Hirdujas have approached
the IDBI for financial assistancs. They wan! to have the financial closure
within the stipuiated time.  Sir, e 108l is the creation of the Government of
India. The Government of ldla owns i 100%. There is one Staie
Governmers,  he opinion has been souaght  bout the escrow account. Wil
it not be again:l a public sector undertaking or the State Government? Can
an opinion be giver against the 03B! -- which is the creation of the Centrai
Government - o against the Slate Govornment? Wil he be permitted? |
guestion the prudence and the ¢oopnsty of the Law Minister. How has he
yven the permission? ...dnterrupions)..

SHER ARUN JAITLE D Sir, on the first issue, | have already made
the statement that the Attorrey General sought the permigsion. As per the
gractice, the permission was granted. There was no deviation from any
orocecire or practice. The Attorney General committed no impropriety.
There is absoiutely none.

SHRI NILOTPAL BASL: S, the point is not of prosodure.
.{Interruptions).

MR. CHAIRMAN: No; no, please. | wit ask Mr. Bhardwaj to
speak. .. (nterruptions)...No. Don't interrupt. When Mr. Bhardwa) speaks,
nobody should interrupt him.

SHRI ARUN JAITLEY: No impropriety is involved in this. The
Attorney General sought the requisite consent, which was granted to him.

A guestion was also raised with regard to the content of the
statement of the former Law Minister with regard to the amount of fee etc.
paid to the Atlorney Generel for the advice sought by the Government from
him on the telecorn mattrr. 1} have read in the newspaper today the
statement of the Attormmey General. 1 have also verified the facts. The
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Attorney General gives advice on matters, on which his advice is sought. It
is betwaen the Attorney General and the client involved the concemed
Ministry of the Govemiment of India at that time. The Attormey General raises
his bills to the Govemnrhant for the appearances he puts up in courts. The
L.aw Ministry clears those Bills. The Law Ministry has cleared those bills. |
see absolutely nothing unconventional or unprecedented in the matter.
Everything has been done according to the procedure, and the former Law
Minister himself who made the statement yesterday, had cleared all those
bilis. ... {Interruptions)...

MR. CHAIRMAN: Please don't intcrrupt.

SHAI ARUN JAITLEY: With.regard to the third factor, some hon.
Mambers want to know whether the Chief Justice is being consuited in the
matter relating to the appointment of the MRTP Commissiori Chairman. |
wish to clarify that the process of consuitation with the hon. Chief Justice is
on,

SHRI KAPIL SIBAL: What about Mr. Chhabria?
SHR! ARUN JAITLEY: Well, ihis is not an issue that has been...
SHRI KAPIL SIBAL: You know the facts,

SHR! ARUN JAITLEY: ! am sorry, Mr. Sibal, .... Infarruptions)...

Yesterday, when the statement was made, you were certainly
entitled to object to it. But | urge upon you earnestiy; please don't translate
the references from the cases that you are arguing in courts and that are
sub judice....{interruptions)....

SHR! KAPIL SIBAL: | am not. The fact is that he gave a private
opinion to Mr. Chhabria, and he never sought the permission of the
Government.

SHRI ARUN JAITLEY: Let me illustrate it.

SHRI KAPIL SIBAL: These are the facts.
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SHR! ARUN JAITLEY: These are certainly issues .....

SHRI KAPIL SIBAL: You cannot seek the protection under 'sub
judice’' because the people of the country know it.

SHAI ARUN JAITLEY: It is not fair. {nterruptions) ....
MR, CHAIRMAN: No, please. Mr. Bhardwaij.

SHRI HANSRAJ BHARDWAJ: Mr. Chairman, Sir, | am not aware of.
what this Government is doing with its Attorney General or its Law Minister.
The new Minister perhaps is not aware of what has gone on. | have been
putting question and guestions. This Government has not heard me, and
this is the fate that it is meeting today,

Attorneys General hold a constitutional office primarily to advise the
President. They are not to do private practice. If they do so, the
Government has o own the responsibility for it. | do not know how much
opinion this law officer in this Government has given. | remember, in 1985
or 1886, a law officer argued a case against the interest of the Government,
in the Delhi High Court. The Chief Justice, Shri Prakash Narayarnt, wrcte to
the Delhi Administration. He was dismissed. | do not remember whether it
was in 1986 or 1887. Primarily, law officers are appointed to defend the
interest of the State. |If the State makes an exception, they can do so
under rule 7 of the rules on appointment of law officers. That is done
where the Government feels that there is no State interest involved in it.
That is the prerogative of the Government,

SHRI ARUN JAITLEY: | am grateful for this clarification. Please
also state whether you gave such permissions or not.

SHRI HANSRAJ BHARDWAJ: But, Mr. Jaitley, | do not find a case
in the last 50 years where a Law Minister had to go for an Attorney General.
It should have been the other way round because he is accountable to the
Cabinet.

% happened with one Attorney Genera! during my tenure. He did
something. | never permitted him to do that. The Opposition raised that
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question on the floar of the House. Next day that Attorney General was
out. He is no more in the world today. | wili not mention his name. These
new precedents are being set up.

t have no regard for that Law Minister. it was unforiunate that your
Prime Minister appointed him. He Knows how his Government went out of
office within 13 days of his being appointed as Law Minister. [t is well-
known to the Prime Minister and to Mr. Joshi, particularty. It was
unfortunate o have a Law Minister who had no regards either for the
Judiciary or for the Attorney-Genera! or for the Prime Minister. it is for you
to judge. | know, whenever | did not want my law officer to appear, and if
he appeared, the next day, he was no more in the Law Ministry. It is for
you to decide. Why do you drag me into this controversy?

SHRI ARUN JAITLEY: | am grateful to Mr. Bhardwaj, at least for
pointing out -Rule 7 under which law cofficers are granted permission to
appear.

SHRI KAPIL SIBAL: The point is not that. It is a matter. of
propriety.

MR. CHAIRMAN: On the clarifications, the Prime Minister will now
speak,

sft areer faer Aod ol o, w9 =gt ¥ Tyl et o o o
gRaddimapiefl W Iwam R IR A e s s wH S
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3% sz faerdY et | awrme-asaE |

DR. BIPLAB DASGUPTA: When vou knew the character and ability
of the person to chalenge, why did you make such a person as Law
Mirister twice?

5 ofea ) el ¢ el wElRE, 3@ A s 9w SR g ! SO
TR e oF % 2w f sm R R werg SN T W, gr e e R man
ar | frw qra & iy ? Sower @) 52 & fO O meRn 1 Wi, 56 s % feig ?
&9 o o warer 8 vy f gw o A faedt gare A oM wm oW, aE AW gy
e &, wE A 'y A8 2 ) e T e g 3 & 35w sen o we & Rt
Ta W @ F¥ & foy, & # g7 % 7l gm, A weg & W@ v | e o
TEH I T, Wa-dnsE Serl 1, Rer-RPey ¥ s wsar T | s w5
W e UF HAR aen & iy dvg B qd e v @ @R s fAav o e
fat s e w2 AW | 0w e FrET WEw 8, ©9-59 RN Rm v o, T 9m
g% g7 @ W olrk 9F A dFam #, g ¥ wea ot anfaw wf g e,
A= TF e F ORT Fged RTe e @ gwfe g far | 98 Ry wmg
7T g, A IR WA g E, 3 o o g v #, s frar s Podly A wE
£ 7 TmuE § witwnd g wY ) & g ol 7 o e g L (sq@ar)..

DR. BIPLAB DASGUPTA: Why did you mention Pakistan?
.(nterruptions)...
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SHRI MD. SALIM: It is a wvery uncharitable comment.
..(Interruptions)...

SHRI KHAGEN DAS (Tripura) : It is very unfair. ...{Interruptions)...
#f T0¥Hof0 WA (FErT): g S 7Y & mirw ) .L(EEEE)..

3} e faEr Tl @ TRy welEE, A F e A v & o=

@ & | AR SoFarh @ 3F ek 9d T8 ¥ 5 waw wiRY v ¥ v A

fRomrs sxcht o @ & | eend sxan @ wae & 98 8, R W Sesn gen

et A =t e & R 5F S AR mRy w) @ & o wR weE gen

AAe @Y g W @ 9 Ow T8 & | T AW e A
&

A

K

¥
&Sl'gi""wﬁ

AT = gon 7 AN v ¥ wiom N doaw oY AN HN A B &, 9§ /<O A
WA & O sleaea whw & andt & 1 ... (Sq|u).. T8 B BT A & | (sEar)..

SHRI PRANAB MUKHERJEE : Tharnk you for your candid
admission.

st s faErd Il | R BAR . ATERT O HF O2E TE B §E,
e WY wd € A W g@ar | ot 3% |9 v 3, gg yenEfaw orRul | o
& B, STt HRON F & @) &, ) BF S wed) e wEa # ( SRt & ol A
<igd ¥ 950 oA oW frar ¥ iR ey A A W Bhn, O OSreH W e
FAMI R e g AR SRR N Ta Ao
o it 2, et wew wE & ( |lu st &, A @ie ) Tty R o Y i #
T Mo gon 8, & 74 £ oty o | oW &W I¥ Mad B 9 AT TEY
#| Srorer) o B Ry wE T8 & |

Ty FEIEE, UE Aven R 3O & 5 3y G Shegpicy, SifRRfRme
Sy ufem ox R £ | ) Sowadl W oy £ 5 38 g7 eiwe Bl
FreTEey SEER areh B <t & | o ¥ 3Ry St wEt & | WA uv @ W 5T &R0
t, w9 & v e R & afF. 0 wig wx @ § 1 o o oo @E 2,
e o X @ £ ok wiw ¥ R e A = o R omn & R
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qaﬂésmﬁsﬁﬁmaﬁﬁﬁmmﬂ&maﬁﬁ | WO WY SO o O, OE
‘rﬂa"fé Jmmaﬁﬁaﬁsﬂtﬁﬁﬁ'#%amm?ranﬂ Iw#amamamﬂ

FIGRY ABIRE, o4 ¥ o AN HERN N WO wRd @ S @Y
2 9 Ry & 5 Sfmm 9 dell @1 e gy A SR o SR wwe Ry
2 e oRer W I & @ € R e S A e 8 | o A e i
s fisRmMe I iR Pron AT wmRurmme | §
FR oS A 7€ ¥ T |

aft s WY - T W oA T

sht g derfl . ) aEx Ala 2 4, 97 vsi smER @ A9 wa € |

oft 3tz faest et : oo ot = &) g SRy |

SHRI KAPIL SIBAL: Articie 88 of the Constitution entitles the

Attorney-General to come to this House and give an explanation. Please let
him corne.

off ares fre Y arendf) : ag SRR A FMT T ¥

o T iyt - a7 88 v & ¥ o oo & R oiumr w9 I8 ¥
o £ |

st s R ared ) o) 299 we &= Rar & |
oft wivet Rt : w7 gomgy |
M oo A ol : 39 9o § @ aul e e A€ @ v, SngeR

mtmqﬁmm.mm T wER ) e & | 3 U SR ug
o & |
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2} e R ; T ol St gwiE 9 7

ot 3ree et g - o7 T T W TW 9vE F IR T TG W A
T Y qITA AHT WU FET8 S ok A & BAR 3 A s dedll Y wwr e
TET & geel IR @A 9% |

it St 17 © g o oTEY ) S gueTe TR |

8t s fagrd Tl | wElR W AT Serr @1 W W e A
e <t &, gx-wEeR o gen &1 werll oFRE o1 ¥ AiHel @ Swe & e dfar
T Tt FEE TR W A RAE & o SR WHOTHD I & AR A | 97
¥ gL A T YN WEH § | G BT UF & WA @wrweft w1 A st areor Gieed
! foren v &1 Qo uF A FE 9% W@ §, S€E (B e O weW & ot g9u 2
TE B g9 IR W § . Regarding M.S. Shoes, on the main question of
sanction for prosecution, my answer was in the negative and in favour of
Ham. However, | did opine about the need for further investigation in view
of the leakage of the fite containing the rotes and ordars of the Minister and
their repreduction by M.S. Shoes in the litigajion against the Government,
sl w8 Y ¥ ol T weT @R T O, OR 39 P O k@ o
frsti vl § faweT @ oxeme aw 21 P aw @ ooy Ju A ue E
A fore 4 W S T g owR @i 3 B B, diet B §1 e frem o
2 E, wE TR EHN? @i 9T 2, ¥88 9 ge &1 ofdw sy soag o) ue
WEST g ¥ee @iy B sAr g ¥ gfifiradl, el ok WEe e dm &
Rl S Y8, GO F YR ARG WK & AEY §87 Sy e BT araT exar ©
v uE G §eF oo Rad By, Qe w1 9t R 9 am a8 el o wean
4 w8t mreeT €, U8 oo d @ iea &, = sifay A S R 39 v ¥ | wny
& f5 ot =gyt ¢ T8 o0 Wi AR aEdl orR ®iE A B ot wEw aw i |
o =ifey ! SR § anaN W TF 9% (B ¥ IR X Reaw faen € gw amer A
&9 o B B EY GATRT B, JTE e # I w |

MR, CHAIRMAN: The House is adjourned for funch tili 2.30 P.M.
The Hause then adjourned for lunch at forty-eight minutes
past one cf the clock,
Tha House reassembied after lunch at thity-seven minutes past
two =f thwe clock, THE VICE-CHAIRMAN, SHRI TN. CHATURVEDI, in the
Chair
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